IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-III

Item No.-104
IA-985/2021 IA-1000/2021, New 1A-1193/2021
In
IB-928(ND)/2020
IN THE MATTER OF:
SIVANAH INTERNATIONAL .... . INANCIAL CREDITOR
Vs.
RUDRA BUILDWELL CONSTRUCTION PVT LTD ....RESPONDENT

SECTION .
U/s 71IBC code 2016 Order delivered on 05.03.2021

CORAM:

CH. MOHD. SHARIEF TARIQ
MEMBER (JUDICIAL)

SHRI NARENDER KUMAR BHOLA
MEMBER (TECHNICAL)

PRESENT:

For the Applicant/Respondent : Mr. Krishnendu Dutta, Ms. Ekta Choudhary,
Mr. Punit Budhiraja, Mr. Jitesh Talwani,
Ms.Anjali, Advocates

For the IRP : Mr. Prabhat Ranjan Singh IRP

ORDER

TA-1193/2021:-

The TA has been filed by the Resolution Professional. The Authority letter
dated, 02.03.2021 of the Financial Creditor to withdraw the Petition i.e., CP No.
IB-928/ND/2020 filed under Section 7 of the IBC, is annexed with the application.
The MOU dated 22.02.2021 is attached that provides the terms of the settlement
between the Financial Creditor and the Corporate Debtor. The MoU contains the
signatures of the authorized signatories for the Financial Creditor and the
Corporate Debtor. List of dates and events is also placed on record by the
Resolution Professional. The Financial Creditor has received full and final

payment from the Corporate Debtor.
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The order of admission of the Petition mentioned above, was passed on
16.02.2021 and the CoC has not been constituted. The Petition has been filed
through the IRP which is in the prescribed format.

The application is allowed. Order dated 16.02.2021 is hereby recalled. The
moratorium declared shall seize to have affect from the date of this order. The
remuneration of the IRP has been paid; the IRP is relieved. The Corporate Debtor
viz., M/s. Rudra Buildwell Construction Private Limited is free from rigors of CIR

Process and may carry on its business as normal entity. The main Petition i.e., CP

No.IB-928/ND/2020 is dismissed as withdrawn.
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(NARENDER KUMAR BHOLA) (CH. MOHD. SHARIEF TARIQ)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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